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CEHTR@L ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH.
(0 A.ND. .82 OF 2006,

DATE OF DECISION:  28.04.2000,

Shri S.N.Pandey
APPLICANT(S)

Mr. Mr.B.Kalita,Mr.M.K. Mazumdar

ADVOCATE FOR ThHE
APPLICANT (S}
- VERSLS-
Union of India anc ors.
RESPONDENT(S)

ADVOCATE FOR THE
Mr J.L.Sarkar, Rallway counsel RESPONDENTS

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Wwhether Reporters of local papers may be allowed to
see the judgments? ///;RLAO

2. To be referred to the éjgigéfr or not?

3. Whether their Lordships wish to see the fair copy of
- the judgment?

4. Whether the judgment ,is to be firculated to the

other Benches? //L4f
Cn?éjmar

Judgment detivered by Hon'ble Uijf




CENTRAL ADMINISTREATIVE TRIBUNAL,GU’WAHKE BENCH
Original application No. 92 of 2006

Date of Order: This the 28% Day of April, 2006.
HON’BLE MR. K.V.SACHIDANANDAN, VICE-CHAIRMAN

Sri Satya Narayan Pandey,
Son of Late Devi Ram Pandey
- Senior Clerk(G)
Under SSE/Elect/MXN N.F.Raibway. Applicant

By Advocate Mr. B. Kalita, Mr. M.K.Mazumdar
Versus-

‘1. The Union of India
Represented by the General Manager,
North East Frontier Hailway,
{N.F.Railway), Maligaon, Guwahati-11.

2. The General Manager,
North East Frontier Railway{N.F.Railway)
Maligaon, Guwehati.

3. .The Divisional Personal Officer,

Tinsukia Division, N.F.Railwav,
Tinsukia,

4. The Divisional Railway Manager{P}
N.F.Railway, Tinsukia,

5. The Chief Medical Superintendent
M.F.Railway, Dibrugarh. Respondents.

By Advocate Mr.}.1l.Sarkar, Railway counsel

" ORDER (ORAL)

KV.SACHIDANANDAN V.C:

The app}icm;.!: joined in  the Establishment of
ixJéofox‘emarzz?viai"iani as cleaner and he was promoted to the post of
15’_ Fireman. He met with an a’cr’cident on 21.9.96. He has undergone
treatment. The 'ﬁwatter was referred to the Medical Board and the
Medical Beard found him medically unfit in Aye one and thereaflter he

was absorbed in alternative employment in the same category in

L
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terms of the letter dated 23.12.99. It is ohserved that the applicant
made an appeal to the CM5, Dibrugarh N.F. Railway seeking decision
for medical re-examination. According to the applicant bis case was

-

considered and on re-examination he was found fit for original
category. On being declared £t the applicant agaip made

representation on 6.6.04 for his absorption in the Running category,

[ %]

but the respondents did not consider the case of the applicant till
date. Being aggrieved the applicant has filed this application seeking
the following reliefs :-

“That the applicant prays for admitting this
application call for records and on hearing the
parties direct the Respondents to consider the
prayer of the Applicant to absorb him in his
original category of DAD 1* fireman with all
consequential benefits and due seniority as
admissible under the extent Rule.”

2. 1 have heard Mr.M.K. Mazumdar, learned counsel for the

applicant and Dr].lL.Sarkar learned Standing counsel for the

" Railways. When the matter came up for hearing the learned counsel

for the applicant has submitted that he will be satisfied if a direction
is given to the 4™ Respondent to consider and dispose of the said
representation dated 6.6.08 and a ccmipreherxsive representation is’
proposed to be filed within two weeks from to-day. In the interest of
justice T am of the view that it will suffice if this court directs the
applicant to make a comprehensive representation before the 4%
Respondent, if he so desires, and If such representation is filed bér the
applicant within the time frame the 4™ Respondent will dispose of the

same within three months from the date of receipt of the said

representation. z_/



The O.A. is disposed of accordingly at the admission stage

itself. In the circumstances there will be no order as to costs.

r—

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN,

LM



o CONTRAL ADMINISTRAT [VE TRIZUNAL
| GUWAHATI DENGH: b

“RIGINAL AFPLEGATION NO, 92/ 2006

1, a) Name of the applicat ¢= 5ﬂ/?a» /\/Mf‘”\’n Ponnaley .

b} Raspondants = Union of India & Ors
c) Noy of Applicant(S) i=

2+ Is the application ig the proper formi- Yes/W.

3, ‘ihether ' name & desription and addrass of the all papers been
furnished in causs title :»1Y§s{/N@.

4, Has the application bzen dully signed!and varified :- Yei)é/Nﬂp
5. Have the Copies duly signed -~ Yes é)&f.
6. Have suffieciant aumber of copies of the application been filed s=YesiHT.

7. wWhether all the annexure parties ar- impleaded :«Yeséwﬁ.

8. dhether English translation of duouments in the Language 2 Ye§LN2<

9, Is'the application {s in time ¢~ Yzas ;VQ

1o, Has the vakalatnama/Memo of appearance/ﬁuthorisatisn is fil@dszéiéNﬁ‘

11, Is the application py IPQ/ DY For Rs: 57 = 206 32640 ) 22304

lé. Has the application is maitanablé 2 Y:iéyéﬂ
13, Has the Impugn:cd order original duly 3 +evted been filed : Yeafo.
14, Has the ligible copies °f the annexures dully attested.filed:—fggﬁNﬁ.
15, Has the Index of ducuments been filed all availablei- Ye§£§ﬁ.
16, Has the required number of envoloped bearing full address of the
respondaﬁts been filed i- Yes//kﬁi
.17, Has the declaration as requirad by item 17 of the forme- Yes/hyﬂ
18, Whether the relief saudht enr ariees out of the single 27 Yost 0.
19, tihether the jnterim rolief is prayed for - Yes//NdT |
27 In ease Of eondonation ~f delay is filed is 3¢ supported :mYesfﬁB.
21, Whether this GCasc ean be heard by‘Stngte—ﬁﬁnﬁh/uivision Dench ¢
22, Any other point i~
23, Result of the Serutiny with initial ~f the Scrutiny clerk the

application is in order = _ .
Incs O\F(J‘/C—:Lov&‘av* 25 W #f“fn‘

SECTION OPglchB_gg,)  DERULY REc?fZ’JI‘{lql;%
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Sl.No.
1. The
2, The
3. The
4. Rhe
5. The
6. The
! Te The

10.

11.

&%ﬁiﬁﬂmﬂyﬂkfgu%}*

INDEX/SYNOPSIS | Qa’fm’% ﬁa‘i‘lﬂ'&

Particulars

Applicant
Applicant
Applicant
Applicant
Applicant
Applicant
Applicant

oA o2/of g

m{l { \&x‘%‘l“"\“ ‘
1‘:‘*1‘: :me N ounal

tfl'~ Guwehzti Beneh
'—==—0rder No. Date Padge

joined as Loco foreman - 21-07-178
was promoted to lst Fireman 3=10-90.

got injury (hurt on duty) 21-09-96
remain in sick list from 22-03-96 to 15-12-97
became £it for duty 16-12-1997
again remain sick from 11-08-88 to 39-03-99
was referred to CMS/Dibrugarh

after treatment he was declared fi£ vide

medical certificate No.221 ‘ 19-03-99

After six months the Applicant was declared

unfit on review 22=-8-99

The Applicant was absorbed in alternative
job as Jre. Clerk _ ' 11-2-00

The Appiicant was re-examined and declared ,
fit for his original duty as 1lst fiwe man 5-2-03

The Applicant made applicatioh for his

absorption in original category-but not
considered hence this original application
is filed for redressal of his grievance

Filed by -
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INDEX/SYNOPSIS }

‘Sl.No. Particulars ' ===Order Urder No. Date Page

1. The Applicant joined as Loco foreman 21-07-78

2 The Applicant wgs promoted to-lst Fireman 3-10-90

| de, Tﬁg Applicant got inJury (hurt on guty) 21-09-96

‘4, .Bhe Applicant remain in sick list from 22-09-96 to 15-12-97
" 5. The Applicant became £it for duty 16-12-1997

6. The Applicant again remain sick from 11-08-88 to 19-03-99
7. The Applicant was referred to CMS/Dibrugarh

after treatment he was declared fit vide

medical certificate No.221 19-03-99

8. After six months the Applicant was declared
unfit on review 22-8-99

9. The Applicant was absorbed in alternative
job as Jr. Clerk ’ 11-2-00

10. The Applicant was re-examined and daclared
fit for his original duty as lst fiwe man 5-2-03

1l. The Applicant made applicatiod for his

. absorption in original category- but not
e 1 5consiFered hence: .this original application
odb o is filed for redressal of his grievance

i ’
" | . .
1 s

c'iled by -
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Furgad Faruds
DISTRICT : TINSUKIA. | U wlou Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: -
GUWAHATI BENCH: GUWAHATT.

An application under Section |9% of the Central

Administrative Tribunal Act,1985.

Ouhe Now 92 _ of 2006.

Sri.Satya Narayan Pandey
eeee Applicant,
- Versus -
The Union of India & others.

esss REspoOndentse.:

I ND E X
Sl.No. Particulars Page 1o,
1. Application eses 1l to 8
2. Verification caee 9
3. Annexure- eese VO T 1l
4. Annexure- ceee 1R V2
5. Aﬂnexure— ee e ‘ :77
6. annexure- ecse , ZT
7. . Annexure- es s e ) ;!
8. Annexure- eses , lé____ 20

Filed by -

Mt gt

vogdate.
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DISTRICT s TINSUKIA,

p—t

-

L@nyu\

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI.

Dhreough M Mafersbone

+

An application under Sectioni2® of the Central

Administrative Tribunal Act, 1985.

OOA. NO. 92""‘.‘; Of 2006.

Sri Satya Narayan Pandey

son of Late Devi Ram Pandey
Senior Clerk (G)

under SSE/Elect/MXN N.F. Railway.

esee ADplicante.

- Versus -
1., The Union of India
represenﬁed by.the General Manager,
North East Frontier Railway

(N.F. Railway), Maligaon, Guwahati-1l.

2. The General HManager,
North East Frontier Railway (N.F.Railway)

Maligaon, Guwahati.

3. The Divisional Personal Officer,
Tinsukia Division, N.F. Railway

Tinsukiae

4, The Divisional Railway Manager (P)

N.F. Railway, Tinsukia.

5. The Chief Medical Superintendent

N.F. Railway, Dibrugarh.

.... Respondents.

contdees2
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DETAILS OF APPLICATION:

Particulars of order appealed against :

1. This aéplication is filed against non ggggggg%on
in the Original Category and non fixation of seniority as
per the extent rule, in original post of munning category
oﬁ being declared medically fit for absorbtion in the original

category in Mechanical running side.

11. Non assignement of correct seniority xE position
as junior clegk (G) in Electrical Department on being
absorbed in identical grade on medical decategorisation
in violation of the terms of rule 1310 correctiénship
No.77 of I.R.E;M; Vol., No.1,1989 edition as pxr® per

~ instruction issued by the Railway Board L/No.E(NG)1/96/RE/
3/9(2) dated 29-4-99 circulated under GM(P)/MLG's letter

N0.496 E/33(C)M-Pt-I11I dated 23-06-99.

2, Jurisdiction ©f the Tribunal :

TheAapplicant declares that the subject‘matter'
of this appiication are within jurisdiction of this

Hon'ble Tribunal.
3. Limitation :

The applicant declares that the application is
within the period of limitation under Section 21 of

the Administrative Tribunal Act,1985.

uontd. * e 3
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4, Facts of the Case

1. That the Applicant joined in the establishment

of Lawoforeman/Mariani as cleaner w.e.f. 21-07-78 in
scale £s,196-232/-. During the course of time he was
promoted to the post of lst Fireman in scale Rse 950/- -

1500/"' Woeofo 3-‘10—900

2. That the Applicant while working as Fireman/
MXN got an injury at about 21/40 Hrs. on 21-09-96 while
performing evening duty from 14 Hrs. to 22 Hrs. as

steam man. During that time he stipped on foot plate of

the engine and got injury on his right leg and buttack.

3. That the Applicant state that, he remained
under sick list of DMO/MXN from 22-09-96 to 15-12-97,
During that period he undergone treatment and on recovery
he was given fit_by‘DMO/MXN vide fit certificate

4, That the Applicant states that on being founad

_medically fit he remmed duty of lst Fireman on 16-12-97

and in this regard the senior Section Engineer (Loco)/MXN

issued a letter No.LE/9 dated 23-12-97.

5. Tﬁat the Applicant state that he again reported
sick from 11-08-98 and resumed duty on 20-03-99. During
this time he was given treatment and thereafter referreé
to CMS/Dibrugarh for consideration of his fitness in

duty. On examination after treatment, he was declared

contde.. 4



e Ny fandsy

-4 -

fit in his original category as Fireman and in that
regard f£it certificate was issued vide certificate
No.221 dated 19-03-99. It was also mentioned in the
certificate that the case will be reviewed again after six m

monthe.

6. That the applicant state that on completion

of six month he was directed to appear before the CMS/DBRT
for x review on 19-9599 and on this medical examination
he was declared unfit in Aye one as lst Fireman but fit‘in
Oye-one in stationary job er desk duty vide certificate

A copy of certifieate dated 22-9-99 is

annexed as Annexurc=- 1 o

7. That the applicant state that thereafter he

~was absorbed in alternative job i same category

in terms of DRM(P) 8SK's Letter No.E/A-1/Medically
unfit staff/W.B. dated 23-12-99 and the applicant
resumed in Electrical Department on 11-2-2000 as Rxx
Jr. Clerck (G) and transferred and posted at MXN under

SG/Elect . /MXN.

8. That the applicant states that duz he made appeal

for pe-medical¥®&xamination on 13-11-02 to go back to

his previous job as DAD and considering his appeal the Divisio
nal Railway Manager forwarded the Appeal to the CMS

Dibrugarh N.F. Railway seeking decision for re-medical

examinatione.

contd... 5
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A copy of appeal dated 13-11-02 and

A copy of the letter dated 23-12-02 is annexed

o~
—

as Anpexure- ! and Annexure- 11
respectively.
9. That the Applicant state that he appeared before

Chief Medical Superintendent, Dibrugarh for special

on-
Medical examination on 05-02-03 and*examination he was
found f£it for original category and in that regard

a certificate was issued on 5-2-03,.

A copy of the certificate and communicateon

o~
dated 5-2-03 are annexed as Annexure- WV

‘ N i
and Annexure- réspectively.
10, That the applicant states that on being

declared £it he again made application for his absorption
in the Running category but the Divisional Railway Manager
without considering the genuine claim based on rule

simply drnied to allow him tq resume duty in original

category.

Copies of the representation dated 10-4-03,
16-5-03, 18-9-03, 8-1-04, 6-6-04 are annexed

as Annexure- series.

11. That the Applicant states that the ultimate
inparastxEsmmuik internal communication from the Divisional
Personal Cfficer Tinsukia to the Chief Medical Superintendent

seeking further clerification against absorption of the

contdeess 6
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Applicant in Running Category vide letter dated 16-08-04
was duly replied by Chief Medical Superintendent vide
letter dated 18-9-04 wherein it is specifically mentioned '
that nothing has been written in IR MM that a J=BXEIFERIEX
decategorlsed employee can not be absorbed in his orlglnal
category if found fit in subsequent medical examination.
But unfortunately the Respondent did not consider the case
of the Applicant tillldate and hence this application
before this Hon'ble Tribunal for early redressal of

his grievences.

5. GROUND FOR RELIEE :

i) - For that the applicant having been found medically
fit, under the provisions of the extant rules he is
entitled to ge£ him absorved in the original category

with due seniority in that category and the respondents
denying the same have-acted, arbitrarily, illegally and

without authority of law.

ii) For that the Applicant being found medically fit
for the original job/Running category, the act of the
Respondents denying the applicant to resume his duty in the

original job is illegal.
iii) For that the Medical Mannual not having
restricted the applicant to get absorved in the original

category, the act of the Respondents not allowing the

contdaess’
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applicant to get absorved in the said category is in

violation of the provisions of the medical manual.

iv) For that even after clerification from the
Senior Medical Superintendent, the Respondents having
denied the genuiﬁe claim of the Applicant, have acted
arbitrarily, and the said act of the Respondents amounts

to malafide action on the part of the DRM,

v) For that the seniority of the appellant can not

‘be disturbed on his absorbtion in the original category

since he appealed for re-examination medically within

the stipulated period as per the extant Rules.

vi) For that any view of the matter the applicant is

entitled to be absorbed in the original category.

6, Details of the remedic mXxm exhausted :

That the Applicant declare that he has exhausted
all the remedic available but with no positive result
hence this application and the remedic sought for are

just proper and adequate.

7. Matter not previously filed or pending with

any other ééurg_:

The applicant declare that he has not previously
filed any application, writ petition or suit regarding
the matter in respect of which this application has been
made before any other court or authority nor any such

application writ or suit is pending.

contd... 8
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8. Relief sought :

i) Thaﬁ_the applicant prays for admitting this
application call for records and on hearing the parties
direct the Respondent to consider the prayer of the

Applicant to absorb him in his original category of bAD

1st fireman withrail consequential ﬁenefits and due seniority

as admissible under the extent'Rule.

ii) That the Hon'ble Tribunal may be pleased to pass

any other relief or reliefs as it deem fit and proper.

9, Interim relief

No interim relief is prayed for at this stage.
10. This application is made through Advocate.

11. Particulars of the Postal Order :

sab46

I.P.0. No. 2,607—' g
Date = ZL‘_B'_CB é
Issued by - Cor ‘

Payable at Guwahati G.P.C.

12, List of Encloser :

As per index.

contdeee 9
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VERIFICAT ION

I, Sri Satya Narayan Pandey, son of Late Devi
Ram Pandey, aged about 4 ® years, presently serving as
senior Clerk {(G), under SSﬁ/Elect./MXN N.F. Railway,
Maligaon, Guwahati. That the statements made in
paragraphs of the accompanying application are true
to my knowledge, and belief and that I have not

suppressed any material facts.

and I set my hand on this Verification today

the 2%vd day of March,2006 at Guwahati.

I

ST Ak Pasiclosy

Signature of the Applicant.

Place

Date s

QM!.M "
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Sr.Clerk(G) b AR )

Under SE(EYMXN

To,

The Divisional Railway Manager(P)

N.F Railway Tinsukia
(Through Proper Channel)

Sub:- Appeal for Re-Medieal Examination,

4

Sir,

Wich prpfdund re

speet [ beg to put before you the following f
of your kind perusal and '

acts for favour
sympachetic action please,

- That, T 'was declared medically De-Categorized in the year during 1999 duc ro

hurt on duty while working as DAD under SSE(LOCO) M
~as Jt.Clerk postéd under SE

artani and obscrved me
(Elect) MXN as alternative appointment,

s

" That tsir,{-;tﬁf.‘o‘ugh' l.wa‘s medically de-care
hurt on duty! But I have not been satisficd for
kindly co‘nsi;dér;mc onceragain re-medical exay
" job, if I become fitness allow me ¢
' my original jép';_o-F-DAD for which

thereby ever grateful to you,
1

gorized in my previous job due to
which carnestly pray your honor to
mine for well fitness in the previous
0 go in the previous job then | may re-instate in .

act 'oryour kindness T shall be much hélpful and

Date: The 13" N'év 2002 Yours Faithtully,
Llace :Mariani . (5‘/\,(,(1 \Sﬂ//?( ‘/‘/g?,ﬂ,_ﬂwb/p/xgm[c
, _ v p
Satya Narayan Pandey.
(Sr.Clerk (G) MXN)

wim‘g_:(m R s R L L R
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0ff4eo of tha

B ‘ ; Divi. Ballway Manager (P),
Koo ”3/7524, . mBUK’J\o rEod. 25,12, 2‘3@20
’i‘o,;
€M3/ DORT,
o B Rﬂn_:myo

1
- ]

P

Suts RawModlenl kamination,

‘o . . - [

Shri Satyn Narayrn Fﬂnday‘, Iat. ’E‘Lromn/m
got &ninry at absunt 21/40 nrs, on 21.80.,98 while poxforming
cvening duty from 14 hrs, to 22 hre, as Stnam man, During thet

time ho slippnd on foot plate of thn engine and get injury his "
right log, and Duttxav'k.

~

Hy ramain onder aick 1ist of INO/MKN i‘mm T
£2,09,96 to 156.12.97 and glven £it ty DO/MIN vige fit cortifiento
No,444 dt, 16,12,97. Ha had rosumnd duty as Ist.Fireman en
18,12,97 v4n Sra% % (locs )/BAN's lottor HooL7Y/8 dt,28,12.97.

Ho agnin raported siek from 11.83.98 and rwunmd duty on 20,03,99,
Agaln ho was doetared £1t ig his original mtnmwy a8 Iat. Firaman

for a pavied of 25 menths vids L4t cortifiend Ns.,azz. dt.m.@s 09
msund by yau.

-tw - . \ M

Shri Ianday wms again dirmtaﬂ at yoors for -
ro-nodienl exaninatisn on 10,090,998, In this nndienl exnzineg tion :
he vas daclared unfit in Ayo onn apg Ist,Firaman but. £it &n _Cyrwona
in statlennry job er desk duty withsut glass vide your unfit
cortificatn Neo1556 dt. 22,09,99, Acrordingly ho mae abgorbed as

Jre Clork(G) &n Moetrieal Deptt, in smlo %5@5@-459@/« and then '
ho vas prometod as Sr.Clerik(G),

- - -~

Rew Shrl Fandoy hag mpplied or medlml
nmmlnatien to_ge to his mrr.mt eatngory 1.0, ruming sido w .
(Madlenl entngory A/1) whieh Ls onelesod horswith for your king

porusal and doeissisn plonsa thnt whethor he should be dirm‘tnd
at your for ro-modieal sxanination eor othnruia%

‘ -y
- . -

Wfelos Ona applimtion,

for Mvl, Rilway Fanagnr (P),
N. F. I‘aumy,ﬁnaudao

.Copy tos, éntyn Harayan Fnday, Sr. Cl'\rk((})/}m

' Thro, SR (",an.t. )/ MKH, \
%‘ >‘ »
for m)« - w:{,y Vanagor (P),

R$ Fo Rnflwny, Tinnuking

‘
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?‘k‘i Form of Certificate to be
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used when ap employee iy r¢

-uummud durmg Service
(m(UI~Q?€/C ertificaty)

weaimfilospiat ”]) Wy R 0 A WHA/N . Railway
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9 i ldb Licrcby erufy it Thave examined (’\l.nnogf M”Jﬂ'\ J\‘C\ ’L(\‘/ Q‘ PWQ@Q
;'}(i {nge) 3) f‘) Qf SRR T (mploycc ucrsmg .xs(dcnuuuun) '\’\’"\/\ class .,
0 fnthe [Vut \/‘ - Br.m\.h/l)cpamncm at (Pu. ew here eu.ploycd) /\’] i~ ... -
@( who presontey lnm_sdf bofore me for ;

o B T PP A R T TR S

"qiqfue 4T um [ Periodical ro. cxamlnatlon

* eresicem senee

bes

£ D

" esiaan ....-n..-.-u.......’n.-

mbeiieanig,

(chlq) g~ ' un-l»-qnml-u‘ln-.--‘vul—

LN s
= O

TR gty LI R WETT ™
Re-cxamination prior to pxom.mon to class...

SOTL
SO T (Designution).....

LY L TR TPPPIROvPr

R VISECT N ml‘»pccml rc'cmn.m.mon.
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Eibad i LT T P ROl TRy
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The DRM(P)TSK

Through Proper Cliannel

Sub - Absorption in Runniﬁg Cuategory

Rel - Your L/No ES/782/ dt.24-03-2003
Sir,

hreference to your letter cited above Hike to inform you that Thave been medically
ltted Tor my original category (as [vst fireman ranning category) in bottom Sentoriy e, jun-

torofall fiest F/man, 2nd F/arand Enge.Cleaner as DAD on utilization basis and transler to
APD Division,

Therefore you are requested to kindly inform to the poor applicant on what reasions
my bottom Scmority has been fined.

Your kind reply is carly sohicited for my consent please.,

Fhanking vou

Yours faithitully

(\LS/ / 2 (\( J////?f \ szkﬁ/ﬁm_\ /.)C'L"Ha,///;‘/

(SATYA NARATAN FANDAY)
Senior Clerk

Unider SE/ZE/MNN

Prete: 1O0022003

.
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From

Sri Satya Narayan Panday

Sr. Clerk (G) MXN
“Under = SE/EIect/MXN

Date : 15-05-2003

To,
4

'l',l'l‘c I)l\'iﬁi()ll;\! Railway Manacer(P)
' N.F.Railway, Tinsukia

Through Proper Channel
Sub : Absarption in Running Category

- Ref s Your L/NoJES/TS2 dt. 01-05-03

Respected Sir,

Lo . With d\lc respeet and humble subimission l‘hcg to Tay before you the following
. few hncs for your re-consideration plc.m

That Sir, in reference to my letter No. nil dated 10-03-03 you have 1<.p||ul in

S para’ 2(two) in your letter that CMS/DBRT not mentioned above re-medical (SP1,
Medical). Bul sorry to say my re-medical examination held during the stipulated
. period as pcr.cx!.c.m rulcs. /\g:ii‘ll\'you have mentioned that T have lost my seniority s
-j and ~'wl.1cn I have absérhcd in ;\ltcmati\’c job as “per extent rules. §n for
Mamrﬂ/Esmhhsh nules concern [ have not Fonnd that my seniority might be nmpmul

before the specified-period of re-medical is over.
Therefore your kind honour is requested 1o let me know the extent rule by
heo o virtue of which my seniority is to be los) and seniority me to indicate my willingness,

in this regard for which act of Kinduess 1shall renaim ever gratelul 1o you and oblipe

Yours faithiully

&Q &%Amwyaw/ﬂﬂl/’

(SATY A NARAYAN PANDAY)
St Clerk/Elect/MXN
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To, )

Date: 18/09/2003

3 7_(?ﬁ-

The Divisional Railway Manager(P)
N.F.Railway, Tinsukia

Through proper channel

e

Ref - 1. Your L.No£S/752/ d1d.01705/03
2. SF,/I"./MXN /N F/UESSH/NINN 166 dtd 15/05/03

Sub - Reminder thereof.

Respeeted Sir,

beg mostrespeet fully to apprise youthatas desned by you an explanation w

as subanitted by
meawithin stipulated date for your information and G our

able constderation, But it is i matter ol

repret that neither any favourable action has been taken nor any reply hias been received from your
end il date. |

a4

In view of the above circumstances I would like 10 submit herewith one Zerox copy cach of
my letter dated 15/05/03 as well as the receipt copy of the s

said letier of mine enclosed here,
Hope, your goodsell would be kind cnough to look into the m

atter favourably and take
heeessary prompt action in this regard for which act of your kindne

ss I shall remain ever grateful.

Yours faithfully

(DAS RN

=

- | 5},/‘— i A ?!’ffjffz 4E
.-'*—\I—;‘V“—"N { o | {//v“mr\vil/)(/d / ' /

N ‘ ' SR.CLERK (G) (ELEC) MXN

“ |
Y
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The Divisional Personal Officer
Tinsukia Division, N.F. Railway

(Through proper channel)

Sub:- Praycr for secking fruitful result on my legitimate claim as DAD, in Running.
category. ' '

Respected Sir, -

With profound rcsp'cck and humble submission, T beg to draw your kind attention
with the following facts for favour of your kind sympathetic, consideration & favourable
action on my legitimate demand please.

- That 8ir, in"¢onnection with the above, I have already submitted my views against
my seniority’ going downward as intimated by APO/I'SK for DRM/P/TSK vide his L/No.
ES/752/TSK, dtd 01.05.2003. But, in view of the above, duc to non receipt of the fruitful

action or any intimation after the expression of my views, the situation compelled me to
serve @ reminder. on . 18/09/03, The first reminder was received by DRM/P/TSK on
26/09/2003. © . o : o :

While in spite of serving appeal and then reminder, neither any action on my letter
was taken nor any intimation was given to me. So, being impatient once again I am bound
to approach your honour by praying another one appeal for prompt action on my request
for absorbing me in my original category as a DAD along with my previous seniority as
beeause [ have been deemed fit in my original job of DA after being completion of Re-

Medical examination ,vide CMS/DBRT's certificate No. S5 did. 22/7/03 which was duly
informed to you, ' : :

... That Sir, In this regard, I want to let you know that the correspondence has been

made with you so'prolonged in this respect, but action has not yet been done finally on my
legitimate ¢laim, ,
' Therefore, lastly once again, 1 camnestly pray that your honour would kindly look
into the matter sympathetically and impartially and would solve the problem finally
absorbirig me to my original post of DAD along with my previous seniority as prayed for,
This act of your kind consideration would make me grateful to you in future.

Dated Mariani the

Yours faithfully
8" January 2004

(Satya Narayan Panday)
Sr. clerk/G/MXN

Under SE (1) MXN NLE. Rly,

Copyto (1) DRM/TSK. |

)/ (2) DEE/TSK

For kind information and necessary

please.

R«f“{ (3) Br. Secy./M. Union/MXN fruittul action on my legitimate claim
W |

A

i Ryl /TS

e —

) ' : | . Yours fuixh‘full‘y. *\
A Lﬁ(//w« n/iz;/,/m PANa /"/‘ .
(yx \\'ﬁ:’:::\@‘ . _ ‘ (Satya Narayan Panday) .
\ oS oo @ L Sr. clerk/G/MXN -
*@\ﬁ&‘ o ,,\;‘\_@e ‘ Under SE (B) MXN N.IF. Rly.
\) M) .!@'\ . .
c\\o“&o w‘i', R F Yoo
r'€° ‘,J;\\ .‘ __.....,——-"'"""'“. I L;T"‘W a )
R L i W
\ ‘ ved on ‘& i . ‘ )
\Law mﬁ*«g ! /V/
SHM (P ' TV Y
. ‘rr.\')ign‘o' . ; ‘\v )f‘)\llb
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Sercles

Datc:06.06-2004

- The Divisional Railway Manager (P) , ' | S
N__lw_,ml(.ul\v.\yd Tinsukia o

( Huoubh pxopur lennd )

y : Rcf My lcttcr dt 18- 09 2003 rcccn'cd by you on

-2003 and my letier -
o dt 08-01-2004, received by you on 19-01-2004.,

« i e gD

Sufb..‘: A prayer 1o absorb in my original post of running cutegory or intimate
' me the extend rules of scniority,

Sir,

In rcicrcncc to the subject cited above | havc the honour to inform you of'thc
lollowmg, fd(.ts for your pCI‘USdl and kind carly action plcnsc

lhat slr I apploachud you - with two rcmmdcrs ( dt. 18-09- 2003 and ‘

dt. 08 Ol 2004 ) praymg to absorb me in my oug,mal post of running caicgory

rualmng my sunomy In the same appeal 1 also requested you 1o let me know the

extend rules of seniority of service apphu.lblc to my case. This l did as you informed
me through the letter No. ES/752 di. 01-05-2003 that | mu,lll be ubsorbed in my

original post-of running category with bottom seniority. It is a matler of great regret

that having waited more than a year 1 have not yet received any reply from your end

regarding the matter. 1, however, again appeal to you kindly to provide me with my

original post of running category retaining the then scmorny or inform me of the
related rulcs of seniority. .

-~ T'would very. politely like to intimate you that I would be bound to adopt legal

: proccdurc in case of non-receipt of any reply from your end. Kindly permit me o do

so And oblige thercby.
Hoping your carly treatment, .
' Yours faithfully,
/O’)“ 01(/(‘4‘/ ﬂ\’]//(\(( /‘\(OKJ
/ a4 . . : ) ‘
cldspari<t e Sue J}z/(yr\ Maragan fauday.

( Satya Narayan Panday )
Sr. Clerk (G)

\ ‘ [ q ) Under SSE/Blect./MXN
é’é'i",,../’?';\ O N.I'. Railway,
....:,‘/ JRpe ve e ’ .-
’\l‘,ﬂ\(s.uvﬂ et .
\ {‘\,];;Q',\JGO - vﬂqg‘gﬁ h‘




sad. Meghalava, Mantpur, Ttipm Mizoram, an(l
Arunachal Pradesh,

(( J’ril/f riminal ... .. lmmdu‘t:om

171\ '&he CQW}MiAAMA‘ lﬁ-t/‘: *V‘A'L\'V@ T”wkuu\s/{- éwg,(r\a.h R,QMLLK
@”* No..l. ﬁ L200Ls :

wa\gml\fwwzx«»\ ﬁpﬁiidﬂl/ApPhCe\m{

Petitioner
- Verzuysg -

Q.) 03 KOs Respondent

{ ippocxte Party

Ad rocate and such of the. undet menhoned qd rocates as shall accept this
“Vakalatnama to be my/ our true and lawful Advocate to appear and act for me/us in
the matter noted above and in connection therewith and for that purpose to do all
acts whatsoever in ‘that connection including depositing or drawmg mongy, filing*’
~in or taking our.papers, deeds of composition, etc. for me/us and on my/our behalf
« and Y'We agree to ratxfy and confirm all acts*so done by the said Advocate as
mine/ours to all intents and purposes. In case of nonpayment of the stxpulated tee :
in full no Advocate will be bound to appear ot act on.my/our behalf. - SR
In witness whereot I'We hereunto set my/our hand this- the 2 3T day

of Manet 2006 '

A-dvocates

NMLAHRI .  BKACHARYYA - N KAUTA .
BMGOSWAMI . =~ LM KSHETRY - + MK MAZUMDAR - =~ s
PGBARUAH . &L JAIN ~ DK DAS |

JPBHATTACHARJEE DR. YK PHUKAN  SMT P. KALITA
TARUN BEENDEKA M RAHMAN SMT. C. SHOME
BEALITA %, Adv.. AN ZAMAN = & DUTTA .
'~ BRDEY S | ' . P.KHATANIAR
' | o D. BARMAN
D. TALUKDAR

| G. PHUKAN A

Received mau\fxed and accepted - ' ‘ ) . _ ‘
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